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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL @
PRINCIPAL BENCH, NEW DELHI

EXCUTION APPLICATION No-09/ 2025
IN
ORIGINAL APPLICATION NO. 10582024

IN THE MATTER OF

BHARTIYA KISAN UNION (PURWA) APPLICANT
VERSUS ;

GROUND WATER IRECTORATES UP & ORS. RESPONDENT(S)
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1— By way of this Excution Application (EA) applicant is seeking compliance with
the order dated 13.08.2024 passed in E.A. No 35/ 2024.
2- The applicant has filed the original application complaining about the illegal

extraction of groundwater from borewell in the ongoing construction of the
inner Ring road Project in Prayagraj. Tribunal by order dated 13.08.2024 had
disposed of the OA after taking note of section 43 of Uttar Pradesh Ground
Water Management and regulation Act 2019 wherein the District Magistrate has
been conferred with the power and required to act as Disrtict Ground Water
Grievance Redressal Officer . OA was disposed of by ordering that District
Magistrate Prayagraj was duly required to consider the grievance raised by the
applicant in the complaint dated 12.07.2024 .Said order was not complied with.
Therefore, the applicant has filed the EA 35/2024 - The tribunal by order dated
17.10.24, had disposed of the DA by fixing the time limit of 60 days from the
date of receipt of a copy of the order for deciding the complaint of the applicant
by District Magistrate Prayagraj.
Learned counsel for the applicant reffering to the representation dated
23.10.2024. annexure A-7 has pointed out that though orders of the tribunal
dated 17.10.2024 and 13.08.2024 were filed before District Magistrate Prayagraj.
Along with representation but no action has been taken till now.
Issue notice to respondant no. 2-District Magistrate/Chairman, District
groundwater management council, District Prayagraj , UP. For filing the
compliance report by way of an affidavit within six week .
5- The applicant is directed to serve respondant No. 2 and file the affidavit of
service at least one week before the next date of hearing,
6- List on 7.5.2025
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1- That the Respondent No 2 has not only failed to comply with the order of
the Tribunal, but he has also failed to ensure compliance of the provisions
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2- contained in section 39 of the Act. Hence, we require the respondent no 2
to file an affidavit before the Tribunal explaining as to why he has not

3- complied with the order of the Tribunal and has not ensured compliance of
provisions of section 39 of the Act, which he was required to comply with
being the competent authority under the Act. Let the affidavit to the above
effect be filed with in four weeks.

4- List on 12.09.2025
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
PRINCIPAL BENCH,NEW DELHI

ORIGINAL APPLICATION NO.1058/2024

IN THE MATTER OF

BHARATIYA KISAN UNION (PURWA) APPLICANT

VERSUS

GROUND WATER DIRECTORTE UP & ORS. RESPONDENT(S)

AFFIDAVIT
| Manish Kumar Verma son of Mohan Prasad Verma, age 41 years. Working
as a District Magistrate /Chairman District Ground Water Management

Council, District Prayagraj do hereby solemnly affirm and declare as under:

versed with the facts and circumstances of the ORIGINAL

1. That I'm well
etent enough to file reply affidavit

APPLICATION NO. 1058/2024 and comp

06/09/2025 | L
(LN
,L\a

Deponent

G. S. Pathek
Reg NO. 4190 *
Prayag

ptember 2025 that the content of above
f my Knowledge and belief

A

Deponent

Verified at Prayagraj on 9th Se
affidavit is true and correct to the best o

OUL

iy g
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. BEFORE THE NATIONAL GREEN TRIBUNAL
I’RINCIPAL -’BDNC!I NBW DELHI

Exceition App?lc'ltton No 09/202‘J o
In
Original Appl_l;:le_}tmn No. 1058/2024

Bharativa Kisan Union (PURWA) i e Applicnnt
Ground Water Directorates UP & Ors. Respondent(s)

Date of hearing: 31.01.2025

§

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, cm\mpsnson
HON'BLL‘ DR. A; SENTHI 'VEL, EXPERT MEMBER .. ‘i

Applféanti £ . Mr! Aditya Singh, Adv:

e By way Bl this Esbtion ASTEioh (BN Epplicant IS Seeking 1
compliance * with thenrd d.""-_'ié‘.'(jé'.2024 passed in OA No.
i 1058/2024 and _th;{ d__r'der!dé ed”17.10.2024 passed in E.A. No. 35/2024.
._2. The app.b'czmt has ﬁIcc:il_tI_iE; ongmal apl?hcatlon complaining about
the illegal extraction of grqt_:’_i:ﬁ_ éter'fromﬁrll::é:i'.ewells in. the ongring
construction of the Inner Ringf oad-' Projcct in’ Pra}anrraj Tribunal by ;

" order dated 13.08.2024 had disposed of' ho-OA after Hkmw nore of -

'u(.t“tlon 43 of Uttar Pradcsh Glound Vater: (Managpmcnt and Regulat tion)

' pnwm .'md rrqmrul to act as D"l,rtct Glound Water Grnevanu- Redress: ll :

J’rnja;rraj was duly requrred tb" cnnmdb :Ighe.:'
: ,,.} ;';\‘pﬁh,! i
~applicant in the complaint - datf-d 12,

\ complwd wnh Therefore, the
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tribunal by order dated 17.10.2024, had disposed of the OA by fixing the
time limit of 60 days from the date of receipt of a copy of the order for

deciding the complaint of the aipp’licant by District Magistrate, Prayagraj.

3. Learned Counsel for the applicant referring to the representation
dated 23.10.2024 annexure A-7 Has pointed out that though orders of the
Tribunal dated 17.10.2024 and 13.08.2024 were filed before District

Magistrate, Prayagraj along with-fcpresentation but no action has been

taken till now,

4, [ssue notice to respondent no.2-District Magistrate/Chairman,
District Ground Water Management Council, District Prayagraj, UP for

filling the compliance report by way of an affidavit within six weeks.

5. The applicant is directed to serve respondent no.2 and file affidavit

of service at least one week befnr_e_j_h'_é:ﬁé;ft;date of hearing.

6. List on 07.05.2025.

Prakash Shriva stava, CP

Dr. A. Sentkil Vel, EM

January 31, 2025
Execution Application No.09/2025

In Original Application No. 1058/2024
JG..
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Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCII, NEW DELHI

Exccution Application No.9/2025
In
Original Application No. 105872024

Bharativa Kisan Union (PURWA) Applicant

Versus

Ground Water Directorate, UP & Ors. Respondent(s)

Date of hearing: 07.05,2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR, A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv. for Applicant in E.A. No. 09/2025 [Through VCj

Respondents: Mr. Gigi. C. George, Adv. for R - 2

ORDER

L, This execution application has been filed by the Applicant secking
compliance of the order dated 13.08.2024 passed in OA No. 1058/2024

and the order dated 17.10.2024 passed in Execution Application No.

35/2024.

2 The Applicant had filed the OA No. 1058/2024 with the allegation
of illegal extraction of ground water from unauthorised borewells in
ongoing construction of inner ring road project in Prayagraj. The
allegation of the Applicant was that the project proponent was extracting
the ground water without obtaining no objection certificate from the
District Ground Water Management Council, Prayagraj and was violating
the Uttar Pradesh Ground Water (Management and Regulation) Act, 2019

(Act of 20 149).
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3. The Tribunal while passing the order dated 13.08.2024 had tuken
note of the provisions contained in Scetion 43 of the Act, 2019 by which
the District Magistrate of the concerned District was appointed as ground
water grievance  redressal  officer, The  Tribunal accordingly  while

disposing of OA No. 1058/2024 on 13.08.2024 had directed as under:

R i e oA XK & e eowinsmmmnnbmminsnsis Vb s ivivs xxx

5. Once the Section 43 of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 cast « duly upon the
District Magistrate to redress the gricvance, the District Magistrate,
Prayagraj is duly required to consider the gricoance raised by the
applicant in the complaint datcd 12.07.2024, ascertain the correct

position and take appropriate action in accordance with law
cxpeditiously.”

4. The above direction was not complicd with. Thercfore, the
Applicant had filed Execution Application No. 35/2024 and the said
application was also disposed of by the Tribunal on 17.10.2024 by

directing as under:

A e XXX e Xxx

3. In the direction above, no time limit was fixed for taking the
decision. The gricvance of the upplicant is that the compluint dateed
12.07.2024 has not been decided by the District Mugistrate,
Prayagray till now.

9. It appears that since the Tribunal had not fixed the time lirnit
Jor doing the needful in the order dated 13.08.2024, therefore, the
grievance of the applicant has not been addressed till now.
5. Hence, we dispose of the exccution application reiterating the
direction contained in the order dated 13.08.2024 in 0OA No.
1058/2024 with a further direction to the District Magistrate,
Prayagraj to do the needful within a period of 60 days from the date
of receipt of a copy of this order.”
5. Inspite of the above two orders, the requisite action was not taken
by the Respondent No. 2, the District Magistrate {I'r:'lyugruj}/Chuirmam,

District Ground Water Management Council, Therefore, the Applicant

was constrained to file the present execution application,
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0. In this exccution application, the notices were issued by the

Tribunal on 31.01.2025.

Respondent No. 2, District Magistrate, Prayagraj has filed the reply,
but in the said reply it has not been disclosed as to what action has been
taken against the project proponent for illegally drawing the ground water

through the borewell without obtaining no objection certificate.

8. Learned Counsel appearing for Respondent No. 2 referring to the

reply has submitted that the notice dated 12.08.2024, Annexure-7 was
issued to the project proponent. The said notice reveals that the spot
venification was done on 06.08.2024 and two borewells were found to be
operating without NOC. He has submitted that no reply to this notice was
given, therefore, another notice dated 1 1.09.2024 was issued to the
project proponent. The said notice clearly mentions about the penal
provisions as contained in Section 39 of the Act, 2019 and by this notice,
the project proponent was required to produce the no objection certificate

and close the borewell and also informed about the penal consequences,

£ Subrmission of Counsel for Respondent No. 2 is that the project
proponent vide Annexures-9 and 10 had applied for the no objection
certilicate on 20.09.2024 and the no objection certificate lor the said

borewell was granted on 21.11.2024,

10. We find that though the notice for taking action in terms of Scetion
39 of the Act, 2019 was given to the project proponent, but Respondent
No. 2, thereafter, has failed to take any further action in pursuance to the
said notice. The facts on record as noted above clearly reveal that it had

come to the knowledge of the Respondent No. 2 that the project

propanent was illegally extracting ground water without obtaining NOC
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Kknowledp : .
: L oy . ' . -
Re of the said fact, requisite nction as warranted under Seetion

39 ol the Aet - o
ol the Act, 2019 has not been taken, IFgr ready reference, Section 39 of

the Act, 2019 iy reproduced below:

39..(1) If any commercial, industrial, infrastructural and hulk user
of groundwater or any drilling ayency, -

(a) contravenes or fails to comply with any of the provisions
of this Act or any rule made there under except provisions
described under chapter-V; or

(b) obstructs the Appropriate Authoritics or any other
person authorized by the State Ground Water Management
and Requlatory Authority to exercise any of the powers
under this Act, shall be punishable with Jine which shall
not be less than two lakh rupces which may extend up to
Jve lakh rupees or imprisonment which shall not be less
than six month and which may extend lo one year or with
bath, in case of first offence.

(c) repeats the offence after conviction thereof under sub-
clause (b}, such user shull be deemed to be guilty of second
offence and shall he punished with Jine which shall be
double the amount of fine awarded to him or her, in
addition to imprisorument awarded to him or her under the
said sub-clause. Besides, the authorisation/no objection
certificate granted to him under this Act shall be cancelled
with immediate effect.

(2) Any commercial, industrial, infrastructural and bulk user of
ground water who contruvenes any of the provisions provided
under sub-section (2) of section 26, section 27, scction 28 and
section 29, shall be liable for punishment, -

(a) with imprisonment for a term which shall not be less than
two years but which may extend to three years with fine which
shall not be less than five lakh rupees but which may extend
to ten lakh rupees, in case of first offence;

(b) with imprisonment for a term which shall not be less than
Jive years but which may extend to seven years with fine
which shall not be less than ten lakh rupees but which ety
extend to twenty lakh rupees, if the offence is committed by a
person. who has previously been convicted for the offence
referred to in clause (a).

(3) Any supplier of water (other than Government drinking water
supply schemes) who  supplies or causes to be supplied
groundwater which fails to meet the quality standard preseribed
under any law for the time being in force shall be punished with
Jine which shall not be less than two lakh rupees and whick treayy
extend to five lakh rupees.




Tribun

125

(4) Whoever pe; ;

systemn for J’l(i)flt:g[;lt” félfuer of a building liubie Jor installation of a

sanctioned dratwin gd u_twa{cr to rc'_chufgrr grmmdmn!er us per the

Development Aufhgrinemgn and guidelines issued by any of the

sanction drawing fuiIJtordanU other au.'.hr:{u_r; having power to

and with such . rl¥ § lo do so, shall be punished in such manner
en punishment as may be prescribed,”

11.  Thus i .
Mus, in the Circumstances of the case, we find that the

Respondent No. 2 has not only failed to comply with the order of the
al, but he has also failed to ensure compliance of the provisions
contained in Section 39 of the Act. Hence, we require the Respondent No.
2 to file an affidavit before the Tribunal explaining as to why he has not
complied with the order of the Tribunal and has not ensured compliance
of provisions of Section 39 of the Act, which he was required to comply

with being the competent authority under the Act. Let the allidavit to the

above effect be filed within four weeks.

12. List on 12.09.2025.
Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

May 07, 2025
Iixecution Application No.9/2025
In Original Application No. 1058/2024
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 1036/LX11-1-2019-
10GW/2014, dated Lucknow September 11, 2019.

No. 1036/LXI1-1-2019-10GW/2014
Dated Lucknow, September 11,2019

IN exercise of the powers under sub-section (3) of section | of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019) the Governor is pleased to appoint
2™ October, 2019 as the date on which said Act shall come into force.

By order,
ANITA SINGH,
Pramukh Sachiv.
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
Pleased to order the publication of the following English translation of notification
no, l3.20fLXH-I—2019-]0gw-20 14, dated November 13,2019 :
No. l3-20/LXIl-l—20]9-lng—2014
Dated Lcknow, November 13,2019
In exercise of the powers under section 7 of the Uttar Pradesh Ground Water (Management and
regulation) Act, 2019 (U.P. Act no. 13 of 2019), the Governor is pleased to establish an authority in the
State to be known as the 'Uttar Pradesh State Ground Water Management and Regulatory Authority' with
effect from the date of publication of this notification in the Gazerte.
By order,
ANITA SINGH,
Pramukh Sachiv.
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I* pursuance of the provision of clause (3) of article 348 of the Constitun
pleaszd 1o ovder the publication of the following English translation of
2020w 2014, Lucknow dated January 21,2020 ¢

No. 58/76-3-2020/10gw/2014
Dated Lucknine, Jon uary 21, 2020
“+ sxercise of the powers under sub-section (1) of section 6 of the Urar Pradesh Ground \Waer
sunceiient and Regulation) Act, 2019 (ULP, Act na, 13 ol 2019). the Governor s pleased 10 dire
uod Water Management and Regulatory Authority 10 constitute the [istr
Manapeont Council for each district of the State consisting af 1}
accordance with the provisions of the said section.
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BEFORE THE NATIONAL GREEH TRIDUNAL
PRINCIPAL BENQIH, NEW DELHI

Orvipinal Application No. 105972024

Bharativa Kisan Unijon iIPen)

Hhovph us Secreinry Applican

Versusg

Ground Water Directarate,
Untar Mradesh % Ors, Reaspondent(s)

Date ef hearving: 13.08.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRFERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Adnya Siugn, Adv.

ORDER

ks in this oripginal epplication, the ailegation of the applicant relates to
the extraction of groundwater from bore wells in the ongoing construction
of Ganga Expressway project in the Prayagraj and the submission of
counsel for the applicant is that the bore water is being extracted by the

Project Proponent withoit ubtaining a no objection certifcate from the

[District Groundwater Management Council Prayagraj and in violation of
she Uttar Pradesh Ground Waler (Management and Regulation) Act,
» - L & -

2019, Learned counsel for the applicant during the arguments has

. \ . 5 i bl e
referred 1o scction 11 and 14 of the act und has submitted that the

[ issi r he t authority has not been ebtainesd
requisite permission trom the competent ¥

The plea of the applicant is thal Uttar Pradesh Expressways Industrial
1 LA wte

Bevelopment Authority (UPEIDA) has divided the project inta four groups
Jowetl ne . . o N

cess-cantrolled six-lnne (expandable to eighit knes)

for the 593.947 lan ac N

Meerut to Prayagral Greenlield Ganga Expresaway Project.

= Ml
R ) -08

sl g bl o
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2. Theep
¢ Lriovance 4y, the

Present OA relates 1o Group 4 packape from
ki S5 5200 2
. al l.‘ v g e veen H H
(Villane Sarsoen, Distriet Unnno) ta ki 607 +847 [Villziger

Jachapne i
' 1M ;h)u 3 st Vprryr apy b H H
ndo, Distrie Prayvograj) which i being underialen by i,

respondent project preponent,

3. ar 8o
Durmg the course of argument, learned counsel for the applicant

has referred to the complaint dated 11.07.2024 made to the Distric:

Magistr: o\ 1 mioeyd : H
tagistrate, Prayagraj against illegal extraction of groundwater by the

project proponent and has submitted that no action on that complaint

has been waken.

4. Suetort 43 of the Uitar Pradesh Ground Water (Management and
Regulation) Act, 2019 provides for a grievance redressal rechanism and
the District Magistrate of the concerned district is the District Ground
Warer Grievance Redressal Officer, who is required to consider the
grievance raised bv any person relating to management, conservation.
abstraction and pollution of ground water. Against the decision of the
District Ground Water Grievance Redressal Officer, there is also a remedy

= [ : - . 1] it
1 suhmit gricvance to Staice Ground Water Management and Regulation

Authority,

5 Section 43 of the Uttar Pradesh Ground Water (Management and
Regulation) Act, 2019 reads as under:-

“43. (1) The District Magistrate of c_.'cn:h :!ir:;:'c'c-z of Laar Pradesi
shall act as District Ground Water Gricvance !\’(.-:'h"c.'::::uﬂ (..‘_.';:c\':.'_

2) Any person may submit his or her gricvanee on issues
related to inanagemenl, conservation, abstraction ancd pollution of

ground water o the District Ground Water Gricvance Redressal

Qfjicer. i Sl

7 (3) Any person aygricred by the decision o the District
Wewtr Grievance Redressal Officer may submit his or her ¢
ror Speter Cirouned Waetor Management and Regulation Awthorfof
L sifatt L
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o Onece e Qe
nee the Seciiva 43 of the Ultar Pradesh Ground Water
(Management and Regulation) Act, 2019 cast a duty upon the District
Magistrate to redress the grievanee, the District Magistrate, Prayagra) is
duly required o consider the pricvance ralsed by the applicant in the
complaint dated 11.07.2024, ascertain the correct posiion nnd take

appropriate action i accosdance with law expeditiously.

T OA is accordingly disposed of.

Prakash Shrivastava. CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, £M

August 13, 2024
Original Application No.
AS.

1059/2024

/3’( AR D
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CERTIFICATE FOR SINKING OF EXISTING WELL IN

faermm o 3 Qi g witre s

g

3§

R e

\J
S

Meyovd

%

Ro(la& Application Form
 GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department;
; Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)N’Jﬁf 8 (@)
" i ; m
APPLICATION FOR OB FAINING GRANT OF AUTHORIZATION/NO OBJECTION

_
"'5«‘1557135-{0

—

NON-NOTIFIED AREA
MTARI THT0T U e & e amdesy

(Any Commercial or Industrial or Infrastructural or Bulk user)

@R Srrar e fivar sruar srRiRemTS sivar R Fudter,

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation I3

IRT 14, IR W 3 et W=t vt RPrasrt frer, 2010 3 aref,

5ill, 2019

Applicant's Detailg
ST &1 faazor
Tape ol Applicant
HIILEH FTUSHT

Niuwe of the Applicant
TETEH FTAH

.\_!nl.-ilr No.
R A S -1

Date of Birth
wafaly

Nationality
[pigdr

Acadliwar Card Number

House ,\(IJFL:H Nu.f!luilllir_l',: No.
HEHTT AN Jo/ddH |0

Citv/ town/lPost Office

T EIVUIRE AT

District

Srvg

Dsivnation
Uq

Campany Address
U T AT

Details of Existing Well

faeram oo @1 faavor

District
rEIUE

Plot NodKhasrea No.

Al H{EAE W&

Waurd NoJHolding P\_Tu.
qid wanefesT dan

aboul Llank

Behalf of Firm/Company
VIKASII MANI TRIPATHI
7632922696

09/04/1987

Indian

3044-9634-4618

ARAZINO. 172 BHOJPUR, JITUNSI
PHOOLPUR, PRAYAGRAI

PRAYAGRAIJ
PRAYAGRAJ

Manager HR & Liaisoning

ARAZINO. 172, BIOIPUR,
JITUNSI, PHOOLPUR, Prayagra

Prayagruj

172

N/A

R.

H QAN
Rgg_ 1@[2'&3“

7R.COHRN
pdvockie (Al

Application Number
|eEn

Email 1D,
G?nder
ferm

1D as Address Proof
foramt yror ¥ St

Uploaded Aadhaar Card
féa wmar s wrd

State
I

Pin Code
Gk

Company Name
SIAMH

Authorization Letter

LE

Block
IS

Municipality/Muunicipal
Corporation

AR wiferm e o

Land Detaily

e
?:

PGRIOU2ANINGIS]

vmtripathi2017@email.com
Male
Aadhiuar Card

@)

Uttar Pradesh
221507

Joint Stock Corpany Buyers-0838
Cuoastruction Privat

@

HAHADLURPUR




b

Aurs of The Existing Well
g; FuB R

rate ol (‘umlruciiunFSinking of
Well

gu 9 Pato fafy

05/08/2024

Howsing Fipe If Any
uld®

Steainer Details

W FT fAaRm

Material of Strainer

R & W) Eve

Strainer Installed at what Depth from Ground
S.No, .
Level (in Meter)

‘I‘?; WA, YFR R mﬂ?ﬁwmﬂa%nﬂa T, Y& R e mard
) )

I 52.00 61.00

Approx. Depth of Well (In meter) 61.00
FU B TS METR (Hiew H) :

Cive Particulars Regarding Water Quality of the Well

oy & WY e o fdavu &

Details of Existing Pumping Device
{aeram Ut Juavor &1 faavo

Type of Pump to be Used Sibineiiie
yuT f&g 9 91d 49 &1 IR

Pump Capacity (In m3/hr)

Uy &l (m3/hr) 2050

Operational Deviee <
Electric Motor
ui =T IUEIO

Details of Utilization of Well

0 & YN T fa=or

Furpose of the Existing Well Fisliiaterst
faeruA U &1 363a? s
Annual Runuing Da%s} 165

aifde gagm d33

1aily Running Hours

. : 2.07
2153 Tuyr (de H)

Hechurge Required i
frard yraeuw € Ll

Please Submit Mode of Treatment of Waste Water/EiTuent (For
Lidustrics)

Jufary ore @) guar gurd od @U Eg)

Whether Ruin Water Harvesting
structure has been Constructed
within the Premises?

uar ufre o ool o dauw
g w1 fAior fear g @2

about:blank

’laigaﬁon Application Form

Type of the Well

Cabab cac Tube Well’'Boring

No

Number of Strainer(s)

R F waEn '

Strainer Installed upto what Depth from Ground

’ Diameter
Level (in Meter) Lenzth (In fameter (In

. fﬁr 1“’2!7 meter) millimeter)
2, oY ? #ars oiter o) am (fadhiter &)

9.060 305.00
Whether there has been Any
Adverse Report Regarding Water
Quality of the Well? No

1P & el B U & HAY
T &1 ufaga R 37

N/A

Length of Suction Pipe (In meter)
HIIA 959 31 s (HeX ) o

Horse Power (H.F.)

i urar (gl T
Date of Encr%ﬂﬂ 237032024

Annual Running Hours

(TI% ﬁ) 97155

Whether the Water Supplied in Well
Area Through Pipe Water Supply or
Not?

No
1 & 7 et Y mgfef wrgw
sremgfd & wean A gkt @2
Total Ground water Extraction
T T fremrht 19974.28

No

Any Other Information Which
Woulld Like to Furnish

g A ST W) HIu
WA I B



// r&}idIn Apprication Form

J_ﬁ' non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/
/ﬂulhm a gcrtod of one year from Issuing of NOC Date

L b e U i o e SE———— fe UL SO
A T AW

«lilavit un non judicial stamp paper of Re. 10/- regarding non availability of water supply from local <6\,
2overnment agencies in cases where ground water requirement is up to 10 m¥day g

Certiticate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local {’(:5)
government water supply ageney in cases where requirement of ground water is more than 10mYday =

Ground water quality data of bore well/ tube well dug well in respect of existing industries from NABL

O
aceredited laboratories/Government approved laboratorics
Proposal for rain water harvesting/ recharge within the premises as per Model Bullding Bye Laws issued by @
Ministry of Housing & Urban Affairs

Iinpact Assessment report: All projects extracting/proposing to extract ground water In excess of 100 m3/day in

Notified and non-notified areas shall have to mandatorily submit impact assessment report of evisting/ proposed @
eround water withdrawal on the ground water regime and also socio-cconomic impacts report prepared by

acervdited consultants, Pro-forma for the report is given in Annexure-1,

Does industry come under MSME ?
T U MSME T ITTT 3R No

Uploaded Aflidavit N/A
ey O Juas fan

Application Date . i
anaza fafa 201092024

Declaration by the Applicant

3MAGE FRT SGUIoT

1 o liereby declare that the particulars furnished herein above are correct and true .  understand that in case any of the information and particulars is found 1o he
’ incorrect at any stage of serutiny and investigation or thercafter, my application/registration is liable to be rejected/cancelled . . )
AR SiE R § P S fel e favn wel a v | T R O o e b 2T el Y TR TR QuRiad o S O
3 srdipa/frw fFy o dra g

I Agree/dgHd &

about.blank
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Heulatiation Applicatiog From;

GROUND WATER DEPARTMENT
HHamami Gange & Mol Water SOPIIY Dt

Ministry of Jal Shakt
Governmoent of Uttng PMradash

Form 8 (A)nif ()
APPLICATION 1OR onl

CERTIFICATE rOR SINKING Or EXISTING WELL IN NON-
RNBIE A EHE MY e IR IRSENURT Wi i e

(Any Commerehnt or tudust lal o

iR dvar et ivas aperar af
[Under Seetion 14 of the Ugtne Pradesh (

rlnleasteoetarnl or Bulk user)

T Srvaruryfgw sumy,

stonmd Water Manngement wna Iegulntion 1, 2019

AINING GRANT OF AUTHORIZATION/NG OBIECTION
Nf)'l‘_ll-'llfll) ARA
AW fén e

\URT 14, IR Rt gk srer wasest svar DY e, 2019 4 ik

Applcaat's Details
ST G BT Qo
Type ol Applicant
HIALH BIUTB

Nawc ol the Applicant
RURBRERA R

Maluk ANTH
Mmaig i siay

Dure wl _l!l'l th
sEaiafy

Nuliull.‘i“l_\

Tghrar

Audiar Card Number

House NodFlat NodBuilding No.

HET1 U0 o/ o

City"Town/Post Oftice

TR G TR

Dhisteit

WU

Desipiition

uq

Cotpany Address
Tusi) Wl gdr

Details of Existing Well

faeis g wr faagor

IVistrict

WU

Plut No/Khasra No,

GATeE 1 TAAa W@

Ward \u..r'llquldiu;.: !\_’n.
afé veargifegn van

ut:blank

Behall of Fiem/Compuny
VIKASIHTE MANITRIPATII
7632922090

UY/04/1987

Indian

304490344618

ARAZINO. 172 BHOIPUR, JTHUNST
PHOOLPUR, I'RAYAGRA)

PRAYAGRAIJ
PRAYAGRAJ

Manager HIR & Linisoning,

ARAZI NO, 172, BITOJIPUR,

Apl,nllcnlluu Nuinbwer

NiGhakitetil PR AL 5

Fwall 1D,

ﬂﬂﬂ J[[(:]ﬂ Vit b 00 T gl o
Gender
fein Mle

10 ay Address Proof

fvarar oo g aré Ondulliniat Cand
Uploaded Awdhsar Curd N
e Rear ar snvrg wird &)

State "

Sy Uttar Pradesl
I'in Cade —
Werwe 221507

Company Nnme
Wy wr s

Joint Stock Company Buyers-05%
Construction Pt |t

Authorlzation Letter

JIUNSI, PHOOLPUR, Prayagra fibieacd e @
Hock
:z.l;]":ﬁ BAHADURPUR
Munleipality/Municipual ) },} >
Corporation Na / - NN
guradiil g icd B y . "y
Laund Detuily te '
Cha L aftom Ragu s
Qe VE s
/"\ ya

3 i Y
W, G(')‘ "T (.:i: {;f,-’



about:blank

Date of Construction/Sinking o 1 4% vof the Well
Well 09/08/2024 clibidi Tube Well/Boring -
PY BT WD 4

~u 7 fefor fafy

Housy p‘ ‘ipe I Any
it ®g @ Ho

Strainer Details

TR &1 faamo

Material of Strainer PVC Number of Strainer(s) |
RN B HET
g Strainer Installed at what Depth from Ground  Strainer Installed upte what Depth from Ground
Sib‘:; 3 Level (in Meter) Level (in Mclcrl; Leagtl gl“ Di“j':;"‘" (In
T e, R A e TeRTg v v, @ (MR R, - @ R T il & (flew _ Feen) o meen)
e 3 % x T (ftex A) @ (e )

1 51.00 61.00 10.00 305.00

Whether there has been Any
Adverse Report Regarding Water

Approx. Depth of Well (In meter)
3fﬂﬂTﬁT‘l e o 61.00 Quality of the Well? . No
L3kl (e ) T HU b el B YU & WAy
7 oS wfrga Rard 87
Give Particulars Regarding Water Quality of the Well
Y B FeAg YUEHT ST N/A
Details of Existing Pumping Device
farermm dft Suesvur &1 faavur
Type of Pump to be Used . Length of Suction Pipe (In meter)
T R R AR Gy TR Submersivle qoxr wgu A oard ofter®) . 610
Pump Capacity (In m3/hr) Horse Power (H.P.)
Uy & (m3/hr) 1o, T W (e 3.50,

. Date of Energization *
Operational Device Electric Motor gﬁ\ﬁ.{ ’ 28/03/2024
Details of Utilization of Well
P S ITART FT fazor :
Purpose of the Existing Well " Annual R‘unning’Huurs )
forerT U BT IEXA? Tidwral e FaiT (R #) 427.05
Annual Running Days
e i (et ) 365

Whether the Water Supplied in Well
Area Through Pipe Water Suppl
Daily Running Hours 17 Not? e "
i guam (48 7) &1 4 W T @ Tgff urgw °
wremyfe ¥ wrv A gt g
Recharge chulré;d 452673 Total Ground wuter Extraction o
fraret dravg® : o 1]?{?[?@5]‘{?{ 13
Please Submit Mode of Treatment of Wuste Water/Effluent (For )
Industries) No
e o ot guar woird ¥ @E 3

Whethier Rain Water Hurvesting

Structure has been Constructed Any Other Informatlon Which You

Would Like tw Furnish

;‘z‘;]'"“ﬁ"'" "é“;“u‘f%m I 9 U W oy g NA
i o fmfor fan rar 82 RSB
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/ Registration Application Form @
r;‘!‘ non judicial stamp paper of R, 10 for installation of appropriate rain water harvesting structure/

thin a period of one year from Issuing of NOC Date
b Bmﬁ AR ¥
fir

h TS 34 9 3l & o afa aut o s wtean s o o v ¥ Rrg s . (O
(fre wrg gy

Alidavit on non judicial stamp paper of Rs, 107

: = regarding non availability of water supply from local ')
gorcomnent agencivs in eases where ground wa ‘

ter requirement is up to 10 m¥/day

Certitivate reganding non/ partial availability of fresh water/ treated waste water supply from the concerned lneal

€3]
government water supply agency in cases where requirement of ground water is more than 10mYday =/
Ground water quality data of bore well/ tube well/ dug well in respect of exlsting Industries from NARBL (@f/,
accrvidited laboratories'Government approved Iahoratories -
Proposal tor rain water harvesting/ recharge within the premises ns per Model Bullding Bye Laws issued by f(_j‘
Minisiry of Mousing & Urban Afairs o

Tt Assessmient report: Al projects extracting/proposing (o extract ground water in excess of 100 m3/day in
Notibabamd non-notitied aveas shall have to mandatorily submit impact assessment report of existing/ proposed @

grevod water withdrawal on the ground water regime and also socio-economic Impacts report prepared by
accredited consultants, Pro-forma for the report is given In Annexure-1,

Docs industry come under MSME ?
IO MsME Faafa @ e No

-

Uplocaded Affidavit
Wy v gats o N/A

Applic ition Date
smaza fafa

Declaration by the Applicant

Lde forehy declare that the particulars [urnished herein above are correct and true . I understand that in case any fzflhc information and particulars s found to be
incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .

%— .

-

R ardta/ AR frg o dma g
I Agree/HgHd &=

3t utblank

U 291 ST R § e SR ol g e w9 W @) H o € o oft S ugarel & SR et o T o3 SuteR e sav i e a w9

L0 R

|

|
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about:blank

Ground Water Department

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

.‘\U'I'Ill()RI?.;\'I'ION/ NO-OBJECTION CERTIFICATE FOR

LEXISTING Wi

[Under Section 14 of the Uttar Pradesh Ground Wa

BULK USER OF GROUND WATER

oy,

1)

L

SINKING OF NEW /

LL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR

ter Management and Regulation Act, 2019,

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC013971

Name of the Applicant

AViddress of the Applicant:
Coovipany Name:

Serial Nacof Application Form
Specimen Signature of the User:
Location particulars:,
Distewet

Jol Na

Municipality/Corporation

Hulding Na.

Hute of Withdrawal (lu’!llr.)

'ALID FROM 21/11/2024 TO 20/11/2029

VIKASH MANI TRIPATH!

ARAZINO. 172 BHOIPUR, JHUNSI PHOOLPUR, PRAYAGRAJ

Joint Stock Company Buyers-0S$

Construction Privat Company Address

PGRJIOY24NINOIS] Date of Submission
Prayagraj Block
Plot No.
No Ward No.
20.50 Date of Energization (In

Case of Electric Pump)

Purticulars of the Proposed Well and Pumping Device:

Ty pe of the Well
Asscembly Size (For Tube Well)

Diineter (For Dug Well)

1o ol the Pump:

Sovumum Allowable Rate of Withdrawal

LY : g

. Tube Well/Boring ! Purpose of the Well
0.00 Approx. Sll‘:‘llilll.'f Length
(For Tube Well)
0.00 i .'l;ypc of Pump to be Used:
7.50 : Operational Device
20.50 Maximum Allowable

Musuoum Allowable Anoual Extraction of

Corvund Waler:

Avnual Running Days:

+ lhis No-Objection certificate authorizes the owner
tate not exceeding that as shown at S1. (3j), for Run

19978.28

365

applicant (user) to sink a well in the location specil
ning Hours per day as shown at

Running Hours Per Day:

Recharge Required:

watet as shown at 8L (3k) und is valid subject o the observanee of the conditions stated overleaf

+ Holder of this NOC is hereby directed to assure annual recharge of 19

preriod

GENERAL CONDITIONS

978.27 cubic ineter, as specifigd umle

{ “ll',‘[-\'-l.lulnl Lorm wathan the given tin,
*.‘ \}\5 b

—

Ted at S1 A2tk entrie i N \
SLQK), and 1o maximum allow ible sl ea

ARAZI NO. 172, BHOJPUR,
JHUNSI, PHOOLPUR, Prayagra

2000972023

BAHADURPUR
172
NIA

NA

23032024

Industrial
0.00

Subimersible

Electric Motor




. 1 “eramn ST DY) uunauql4 LEBALU 3 ITUU W Ldneeanon or s authorization

* For the purpose of measuring and recording the quantity of ground water extracTed, every said user shall affix digital water flow meters (conforming to BIS/
18 standards) having telemetry system in the straction stru:ture, which record rate and quantum of extraction, at outlet of pumping devices and it shall be

Presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water fro

the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

S e mmssipe s s e

T cm;.ccrncd Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so

e aands

* Incase of any change of ownership of the existing well, fresh registration has to be obtained.

+ No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be
made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

+ Incase, any of the particulars [ information furnishied by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

+ The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue, The applicant shall have'to apply for renewal through 2
fresh application, at least ninety days prior to expiry of its validity.

- Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer i

should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly |

basis

Guidelines for Installation of Piezometers and their Monitoring |

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is
also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows: |

o The piezomeler is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being !
withdrawn. The diameter of the piezometer should be about 4" to 6. : ;
o The depth of the piezometer shou)d = same as is ca:s of the pumping well from which ground water is being abstracted. If, more than one
. piezometers are installed the second piezomcter should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground
I water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

' Monitiring Mechanism
+ S.No Quantum of Ground water withdrawai (cum/day) No.of piezometers required

- Manual DWLR with Telemetry
e e - nl
; s e — i : 3 TTw i
3 . s0-500 _ B o . —
4 o s s : — ,

o The measuring frequency should be monthly and accuracy of measurement should heu_p to cmtiae—rcp[;ncdmeasur;mcnt should be given in meter
uplo two decimal. . N . .
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
tem should be used for accuracy. ] .
. fg;]s:lncas rement of water level in piczometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours. ) 5
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piczometer into the Hydrograph Monitoring System _for Ground Water Department, Uttar Pradesh, and for its validation,
o The ground water quality has to be i - itored twice i~ a ycar during pre-mousoon (May/June) and post-monsoon (Octobet/November) periods.
Quality may be got analyzed from NABL apL.roved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
artment, Utlar Pradesh, for chemical analysis. o . . .
2?:nnanenl display board should be installed at plczomc}crfrube_ wel[s_stte_ for providing the location, piczometer/ wbe well number, depth ad
zone tapped of piezometer/tube well for standard referencing and identification, .
o Any other site specific requirement regarding safety and nccess for measurement may be taken care of.
iti i soncerned Authority.
. -ondition(s) that may be imposed by the concerne : Y. = i . . .
;"ga?:h:;;uonf‘hc pgr‘{juulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verilication
atany s'ubscqweﬂl stage, this permit is liable for cancellation.

. ITIONS: < ; : . )
(] f: }EFCO IrF ::ﬁSs?r]?:RUs er: No Objection Certificate for ground water extraction by industrics shall be granted subject 1o the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local govemment water supply agencies are not able (g supply the desired quantity of

:;:lr] industries shall be required to adop! latest water efficient technologies 0 as to reduce dependence on ground water resources.

. iii) All industries abstracting ground water in excess of 100 m/d shall be rt?qulrcd fo undertake annual water audit through Confederation of Indian Industries
(CI1)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ Nn}uonal Productivity Council (NPC) PHD Chamber of Commerce & Indusiics
centified auditors and submit audit reports within three mofths of completion nflhe.same to Ground ?Vat:r Department Uttar Pradesh. All such industries shall
be required 10 reduce their ground water use by at least ZQ /LI over the nclp‘tl five years 1I?r?ugh uppropriate means, o

iv) Construction of vbservation well(s) u]i-:zonmler)(s) within the prclnl.scslnnd installation of uppmpn:]tl-: water level monitoring mechanism
General Condition nu, 10 shall be mandatory for industrics drawing/ propusing to draw more than 10 me /day of ground water und. Monitorin
shall be done by the project proponent. The piczometer (ohservation well) shall be constructed ut a minimum distance of 50 in from the boge
well. Depth and aquiler zone tapped in the piezometer shadl be the same as that of the pumping welli Monthly water level data Sallle
1o the Ground Water Departiment, UP. : ) ) ) v

v) The proponent shall be required 10 odupt roo” 'op min water . mres::nw reclzlmlrg? Ind Sy
water (chemical, pharmuceutical, dyes, pigments, paints, textiles, tannery, pesticideg/inse
harvested rain water in surfoce storoge tunks Il_:r use in the industry. _
vi) lnjection of treated/ untreoted waste waler inlo nouifer system is steletly prohil

as mentioned in
B ol water [evel
well/production
submitted online

lstries which are likely to pollate ground
ghter house, explosives ete.) shall store (he

about:blank 213
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i | i about:blank @
SAndustnes which ik . . 3 .

firdous units e e m‘c.],y 10 cause ground water rollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal w

T NS Ete. {as per CPCB Hist) need to undertake necessary well heac

asheries, other
{ protection measures to cnsure prevention o

f ground water pollation
o S 'r: I iccti - ;
g :-ﬂ;'urrhlwnl User: 111; No Olsjmtmp Centificate for ground water abstraction will be granted su
: by vt intrastructure projects thay require dewatering, proponent shall be re
Jivital w ater flow meter) ang submit the data online to Ground Wate
Praponent for two years, for iﬂspt‘l:!i

N or reporting as required by
o lnstallation ol Sewage Tre

bject to the following specific conditions:
quired to carry out regular monitoring of dewaterin

8 discharge rate (using o
r Department, UP as applicable. Monitoring records

and results shiould be retained by the
District Ground Water Management Council,
e i atment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m* /day. The water
lom STP shall be utitized for tojtet ushing, car washing, g;lnjcni“é ele

Do 2111212024

Place Peayagraj

This certificate is clectronically generated and does not require digital signature

Jt:blank




T

— about:blank
RESERS
;5 S Ground Water Department
g ﬁ"‘ (Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
s ,;/ Government of Uttar Pradesh

Form 8 (C)

‘z\’U‘! !lORlZ{L’I'l()N/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
SNISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRU CTURAL OR

BULK USER OF GROUND WATER

[Under Scetion 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)
:r\UTllORlZl\'I'IONf NO-OBJECTION CERTIFICATE NO: NOC017927

VALID FROM 21/11/2024 TO 20/11/2029

Name of the Applicant VIKASIH MANI TRIPATHI

Vildress of the Applicant: ARAZINO. 172 BHOJPUR, JHUNSI PHOOLPUR, PRAYAGRAJ

.M . Joi " L 1
Company Name: (?{;:L[Sr:l%ft) n(-?,fapl-:ﬂy Buyers-OSS | Company Address
Suinal Nooof Application Form PGRIOY24NINO152 ! Date of Submission

Specimen Signature of the User:

Luocation particulars:

District Prayagraj | Block

Jhl No Plot No.
Municipality/Corporation No Ward No.

Iolding No.

Pate of Withdrawal (m¥/hr,) 10.60 | Date el Enerpiaation (1n

| Case of Electric Pump)
Purticulars of the Proposed Well and Pumping Device:

Tape of the Well Tube Well/Boring . Purpose of the Well

| Approx. Strainer Length
Asscuibly Size (For Tube Well) 0.00 ; (F‘;‘: Tube Well 8
Diameter (For Dug Well) 0.00 Type of Pump to be Used:
10.0% of the Pump: 3.50

Operational Device
Alusimum Allowable Rate of Withdrawal

10.60 Maximum Allowable
(i ‘."!n‘.}: I

Running Hours Per Day:

f\‘luaimmu'i\'lluw:lblr Annual Extraction of 452673 | Recharge Required:
Ground Water: !

Anvual Running Days: 305

ARAZI MO, 172, BHOJPUR.
JHUNSI, PHOOLPUR, Prayagra

20/09/2024

BAHADURPUR

28/0372024

Industrial
0.00

Submersible

Clectrne Maor

4520,73

I'his No-Objection certificate authorizes the owner appll::'ml (user) to sink a wc]l in the Iocahon specmed at S1. (2) for extraction of ground water at a

rate nut exceeding that as shown at S, (3j), for Running Hours per day as shown at S1. (3k), and for maximum allowable unpual extraction of ground

water as shown at S1. (3k) and is valid subject to the observance of the conditions stated overleal.

«  lolder of this NOC is hereby directed to assure annual recharge of 4526.73 cubic meter, as spcw.lhcd u;;h.: the application form \_u.mm:gL en tiune

peniod.,

RO AA N\
A

\ Q)
N T R
about:Llank N )

GENERAL CONDITIONS el ~ ‘
> ﬂ:ﬂa{ f\.JJ

Peg Ko Zxammas /




,(; ¢ of any change of ownershi
g iange of location, design, rat
"

i ar the purpose of measur i

sc ol suring and recording the ] ' fi i ok .
gl having it Lo ”1‘.;- Hl-;\(||lum1t|ty of ground water extracted, every said user shall affix digital water How meters (conformmy to BIS
prestmed that the qu:_mtil.y recorded by the mete
the wellas shown in item 3(k) shall not exce

Mo change of location, design, rate of withdraw

sout bk

o i | o5
_ﬂ'j/cr of this NOC is hereb Bout:bionk @

I y directed t s o g i
distration of his/her NOC, o fill from 1(A) for registering hissher well within 90 days as mentioned in application form shall only started atier
. P Or"'fc proposed well, fresh authorization has to be obtained.
e of withdrawal and

without prior permission of the pumping device in respect of the proposed well as indicated at SL (21 and (3) of this cernficate <hall be

Cunlpctcnt .-’\ullmrily. ;\ny deviation in this rcg:lrd shall lead to cancellation of this authanization

action stnicture, which record rate and guantum of extraction, at outlet af prunping devices and i shiall be
r has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water fron

. ¢ cd o the recorded r: ;
e concerned Authority reserve corded rate from water meters

dermands s the right 1o stop extraction of ground water from the well due to quality hazards or any other reasons, if the situition so

1o cuse OF any ¢ha .l% . . . A
1w of any change of ownership of the existing well, fresh registration has to be obtained.

al and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be

W ! = W oF o . . = % % = < 5 3 . - -
-1'”‘: t\ \l:h‘umlm}mr permission of the Competent Authority, Any deviation in this regard shall lead to cancellation of this registration
ey any ob the particulars 1 intformation fumished by the applicant in his application for issuance of this registration 15 found to be incorrect during

ventieation atany subsequent stage , this registration is liable for cancellation.

| ,,.\.1{ ertificate n!'Amlmr:?_ntmnf NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through
tieshapplication, at least ninety days prior to expiry of its validity.

! .-'!‘-\‘H'Hmﬂn of piczometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone tapped of prezometes
LIRS

ten d be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available 1o this office on month
AR LY

ly
Gouidelines Tor Tnst

allation of Piezometers and their Monitoring

I'icrometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. [t s
abwo used 1o take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

The piczometer is to be installeconstructed at the minimum of 50 m distance from the pumping well through which ground water s beae
withdrawn. The diameter of the piczometer should be about 4™ 10 67,
The depth of the piczometer should be sume as is case of the pumping well from which ground water is being abstracted. 1f, more than one
piczometers are installed the second piezometer should monitor the shallow ground water regime. [t will facilitate shallow aswell as deeper ground
water aquifer monitoring.
No. of piezometers 1o be constructed & Type of water level monitoring mechanism shall be as per below table:
' Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required ;

Manual DWLR with Telemctry
! - <10 | 0 0 0
2 11 -50 1 | 0

3 50- 500 I 0 I

4 =500 2 0 2
The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given i meter
upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) wath telemetis
system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping trom the surrounding b wells hus b stopped fee abou
four 1o six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth. zone taped and assembly fowered should be provided dos
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Departiment, Uttar Pradesh, and for ns vahdanon,
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (UctoberNovember) perinds.
Quality inay be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemicul analysis. -
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and !
yone tapped of piezometer/tube well for standard referencing and identification.
o Auny other site specilic requirement regarding safety and access for measurement may be taken care of. i
"1y uther condition(s) that may be imposed by the concerned Authority,

Lt v, wny of the particulars 1information furnished by the applicant in his application for issuance of this permit is found to be incorrect during venfication i
A1 any subseyuent stage, this permit is liable for cancellation.

i
SEECIFIC CONDITIONS: . . l
{A) Fur Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject 1o the following specitic conditions: |
1) “io Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
L
i)

Al industries shall be required to adopt latest water efficient technologies so as 10 reduce dependence on ground water resources.

1 Al industries abstracting pround water in excess of 100 m3#d shall be required to undertake annual water audit through Contederation of Indian Industnes
11y Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPCY PHD Chamber of Commerce & lndustries
Cntied suditors and submit audit reports within three months of completion of the same to Ground Water Deparument Uttar Pradesh. Al
b required 1o reduce their ground water use by at least 20% over the next five years through appropriate means P i

o0 Construction of observation well(s) (piezometer)ts) within the premises and installation of appropriate water level nmnilm“.l“.g' machamsm s mentondd m
Coreral Condition no. 10 shall be mandatory for industries drawing/ proposing to draw more thao 10 m> day of ground wategdnd Monitor g ot wiges vl
<Lill be dene by the project proponent. The piezometer (ubseevation well) shall be constructed at a minimum distance of 50 i foom the W

well, Depth and aquiter zone tapped in the piczometer shall be the sume as that ol the pumping well/ y'u_j_hz\-_k_u\\_lhly water [és el T shMNGe submiited viling
1o the Ground Water Department, UP. i Y ;
R ly taed!

: =
w1 Tie propunent shall be required w adopt rool top rain waler harvesting/ recharge in the prog prem‘_%c; whicjar ‘R
water (chemical, pharmaceutical, dyes, pigments, paings, textiles, tannery, pesticides! insectigiics oyers \ sty {

suchrindustries small

e well proaduciam

1 A o pnanl
s\ S bowsd dapdese o ROl e the /
L vested sain water in surface storage tanks (or use inhe industry. ok C i ! s ‘\3 By, 0 ..
wri hnjection of treated/ untreated waste water into aquiker system is strictly prohibited. ( " (s by g ".'- = S
- H = UF N
l L S 1] ke S ’ i
- ‘{ 3




L———
* ) Incase of Intrastructure projects that require dewatermg, proponent J\:ﬂsgu HITEL T COFTY QUL TORUIIL LTI UF WA Wi g i (s o
B oy | Y L ¥ B E

| digital water flow micter) and submit the data onling 1o Ground Water Department, UP as applicable, Monitoring records and results should be retimedd by the
Proponent for two years, for mspection or reporting as required by District Ground Water Management Council,

= 1) Installation of Sewiage Treatnent Plants (STP) shall be mandatory [or new projects, where ground water requirement is more than 20 m May, The water

N STP shadl be wilized for wilet flushing, car washing, gordening ele

Date :26/04/2025

Place:Prayagraj

This certificate is clectronically generated and does not require digital signature

]
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Registration Application Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department) e
Ministry of Jal Shakti :Z--\Q\:\A\C-\x) - ] lf
Government of Uttar Pradesh ——————— -

— .

Form 8§ (A)/ BT § (Y]

APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

Waﬁa‘rﬁnéguﬂwxammﬁrmmmﬁ%ﬁﬁme{ﬁm
(Any Commercial or Industrial or Infrastructural or Bulk user)

mﬁﬁma{wmmmmmmma{mwﬁ%mmm}

[Under Seetion 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 20 19]

|YUTRT 14, JAT YTT Wﬁaﬁwmﬁﬁamﬁa, 2019 & 3refl

Applicant's Details

31dTF &1 o

Ty pe of Applicant

Application Number

TE PTUTR Behalf of Firm/Company Ha PGRJOY24NIF0O017
Niame of the ;\pplicanl "
3T T A DILIP KUMAR GIHOSAL
hS T} + No, . "
iT-'Irdmf’hﬁ 7;"?{? 7005434719 Fnallin dghesal@gptgroup.co.in
LR
Duate of Bir Gender
a;::ﬂﬁsrulh 04/06/1972 2 Male
Nativualing ) ID as Address Proof =
e - Indian ﬁ‘a’muw%g Gﬂg?.ﬂ Audhaar Card
Uploaded Aadhaar Card
Aadbaar Card Number 5023-7153-7442 MW\}HWW @
:::-;;7; %:;%’; %T]mdgg Mo Lavayan Kala, Naini, Prayagraj
it lown/Pos i State
i s PRAYAGRAI T Uttar Pradesh
Distyict Pin Code .
AU PRAYAGRAJ ﬁqaﬁg 211010
St . Company Name S )
:;é e Manager commercial ) m{m GPT Infraprojects Limited
C"uuu-.'m_v Address Lavayan Kala, Naini, ]’myagmj. Uttar  Authorization Letter @
DY W A Pradesh LE] -~
Detuils of Existing Well
Q2= fa &1 faamor
District i Block Mumcipat Corporstion Nugar N,
CE 164 Prayagnaj ESiEg Pravagraj '
; . Municipality/Municipal
Plot NodiKhasra N,
it o il 209 and 211 Corporution
gl L . TR wiftre R fmy

\"t:urd‘.\'u.ﬂlulding No.
1S g wan

bl in

N - Land Details
N/A '.r ‘ ‘Imm
LT [E i
W
L)
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g Registration Application Form
- .

. Varticulars of The Existing Wel @
L-...-. s 5 '“i ‘q‘-l

Date ol Cy

e mstruclion/Slnking of
Y ; e ol the Vel
LT 15/04/2024 ;g'}’ﬂr"m . Tube \\’efL’Buring
Housing Pipe If Apy
Lﬂi?ﬁé? No
Strainep Detaily
VR & Rgror
Materia) ol Strainer Number or Strain
- 'C 3 L
R A wmR v @ :

S.No, Ntrainer Installed at What Depeh fram Ground Strainer Installed upto what Depth from Ground
2 Level (in Meter)

Level (in Meter) Length (10 Diameter (1
A ~?ﬁ??}ﬁ;ﬂﬂ gy 3 R, Y- - 3 . Meter) millimeter) i
v R, :Jhﬁm‘ R R oty v umaﬁmﬂ}g?wi“ﬁ_smﬂhaaﬂa Tt (T, ¥

! $0.00 51.00 11.00 150.00
Whether there has been Any
, Adverse Repory Resarding Wager
Approx, Depth of Wep (In meter) . i s
I 9 a5 £ af ﬁ‘) 51.00 Quality of the Well? No

ww%maﬁm%ﬁa’u
ﬁﬁ%uﬁwﬂﬁfa‘?

N/A

Give Particulaps Ra:;:arding

Water Quality of the Well
Fasenger it o

Details ut'_[:,_\isting Pumping Device

ﬁmmvﬁ‘mmmﬁm

1_\!.,- 'fl" l"nmpqlu be L}cd Sub sibl Length of Suctign Pipe (In meter) $1.0
PO A G STy Submersible IRA IR A ofar ez 5100
Puany ¢ apacity (In m3/hr) Iorse Power (ILP)

T & (m3m) 18.00 TR (@7t 300
Operatinnal Device

TiRE e Tum | Diesel Engine

Detuily o Ultilization of Well

T LTI BT fyayor

e isti ’ Annual Runnine Hours
Pury “_; ;&l;’ﬁxmm% Well A (%‘é’ 730.00

Alitiuul Runnine Days

arfde zugm fem 4, 203
Whether the Water Supplied in Wy
Area Through Pipe Water Supply or
Daily Mutining Houry 2.00 Not?
T Zuum (g )

No
wﬁaﬁmﬁnﬁeﬂqﬁfm
wErgfd & wrumm @ g 25

Rechuy e Required

Total Ground water Extraction
x 1314000
AI4YYE g 700 P P
Vhether Rain Water Harvesting Any Other Information Which You
MruCture fyy been Constructed Would Like 1o Furnish
vithin tie Prewmises? ) No Iy 3 ST ot 39 Uz
ATl 3 auf g wage T aE B
R 1 Fyufor faray oy 8 ‘

\ L ‘. ! _AI.
fliduvit un nyn judicial stamp Paper of Rs, 10 for lnstallation . %pmprialc rain water hurvrslIug‘jn-nmmﬂ ¥.ri
easure within a period of one year from Issuing of NOC Date . . Al el
3 fafy wé TR0 ad 4 arafty 3 W 3 auf vrer siau zives m;: tr_»‘?i,nmn_;lt ﬂaub.@-,‘
IR =il vemy Aoy Y6, ey,

H

L M, )R 23
blank i 7 <




N + 8:52 pMm

'S ind“stry tome under MSME »

3o B

Lploaded Alfidavit

RI9Y 9T 3qits favgy

Application Date
err&zqﬁ'fﬁl

Fdo hereby declare that the particulars furnish

ed herein above
Incorrect at any sta

ge of scnutiny and investi

< ation or thereafier, my application/registration is liable to
RGN aaf&amﬁwmﬁﬁwf&mmw’iam%|ﬁmmargiasulémm¢m%amw
AR =0

! outblank

i1

164 EE g

Registration Application Form

N/A

23/09/2024

Declaration by the Applicant

SRTT GRI Igulquy

are correct and true . T understand that in case any of the information and particulars is found to be
be rejected/cancelled .

aﬁmmmﬂaﬁﬁmmmﬁwa‘tﬂm
S/ e g w1m v g
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\ Registration Applicalion Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8§ (A)/W1H § Q)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA
@aﬁa‘rﬁﬂ%gmmwmmﬁrmmammﬁ%ﬁm&nﬂm
(Any Commervial or Industrial or Infrastructural or Bulk user)
@R arerar sieves srerar ariverTaT YA AfE Iugw,

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

U 14, IR W1 37mf Srer werT st Ry , 2019 & el

Applicant's Details

314TF BT gy

Ty pe of Applicant

I I TR Behalf of Firm/Company Ap "“;‘1‘%;:“'“""’ PGRIOV24NIEO0 |3
Nauwiie of the Applicant i
3crw I AW DILIP KUMAR GIIOSAL
“hsrqfu No. i
:&;‘ SErre 7005434719 Fualln, dghosal@gptgroup.co.in
Date of Birth G
STy SRS ﬁ;ﬂ" -
Nationality - ID as Addrcssﬁl_’ﬂfuur Aiitbhaas Card
T ndian wHTor /g TSt PGS
Uploaded Aadhaar Card

Aadliuar Card Number 5023-7153-7442 Grpq?ung%mr}q-[”mql';{m @

TR TS T (N H N ildi N - TP -
;L; t'."q ;{:; ." Flat _‘t{‘;‘:‘g;'lq‘g:g o Lavayan Kala, Naini, Prayagraj

S State
Cir 'I wn .l_mt Office PRAYAGRAJ Uttar Pradesh
Dhiste it Pin Code
it PRAYAGRAJ 21010

it Company Name
:.’:‘;’ Hhation Manager commercial i Tb'{:ﬂ'q GPT Infraprogects Linited

Connpany Address Lavayan Kala, Naini, Prayagraj, Uttar  Authorization Letter =
U= ST Ol Pradesh iR O @

Derails of Existing Well

faw i g &1 fagor

Disteict g mt"k Mumicpal lll‘{l [UT Rt L4 e T T NP
Munleipality/Municipal / ‘é’ {L—
Plot NudKhasra Nu. 609 and 611 « Corporation N/A /
WiC HEEH HEm ’ AR wiite AR P (
Wit NodHolding No, \.6\
- . = - . #
e HangifesT wen .
|
woul:blinx




{5\_ 3_5:55 PM
_\\{i::!:lrs of The Existing Well
1 i REakiry

Drate nf('mnlru-:Iium‘Sinkinn of
Wl )

3y 1 Pmfor Ry

Houning Pipe If Any
ufemid @

15/0472024

Strainer Details

T T Ry

Muterial ol Strainer

WY Y | PVC

SN Ntrainer Installeq atwhat Depth from Ground
L‘ II. Level (in Meter)

Uwun R AT 37571‘5 Wra R ofley v,
£ _}

I 0.0

51.00

Approx. Depth or Well (In meter)

qgt:u'.ia@nﬁnmré(ﬂ’)nﬂ;

51.00

TR ¥ ST oram ey

Details of Existing Pumping Device

ﬁtm:fvfﬁnwmmﬁmw

Type wi Punip 1o be Used

FET 1470 ST 91l vy o Wy

Pumy « apacity (In m3/hry

t;-:;a-'.'f.?hm}’llrl

Give Marticulars Regarding Water Quality of the Wej

Submersible

18.00

Operytionagl Device

i \iqaﬂul

Details of Utilization of Well

TT T I9UN BT fRawor

Purpose of (he Existing well

i L Infrastructura|
CELI EER =R 2 001
Annual Hunuing Days

nfée soam fem g, 365

Faily tuwining Hours

Ly~ 1.67
e i w5, ’

echarye Required
f siazgm g e
‘hether fuin Water Harvesting
ructure lias liven Constructed
ithin 11, Premises?
WUl e 4 auf vt 2igue
CA w1 (4 {ur fargy gy @9
Bdavic o nan Judicial stump paper ol s, 10 for installation of
HSUCC within g criod of one yeur from Lssuing of NOC Date
134l 2l 5 @A 8 g ad 9 arafty a7 )
R =il weng dgy

appro

Nank

Straine

AR A reh)
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Registration Applicalion Form

Type of the Wen

TUF TR Tube Well, Boring

No

Number of Stratner(s)
@) shan

r Installed upto what Depth from Ground

Level (In Meter) Length (In Diameter (1n

3 meler) millimeter) i
‘ﬂ‘lt’;ilg TF wyilg %(THZ? Hﬂ'rﬁf 1ty ﬂ', & (ferh Yy ¥,
11.00

I 563,04}

Whether there has been Any

Adverse Report Regarding Water
Quality of the Wel?

No
1 U & T 9} 1qorarsy ¥ vide
A ¥ uforgat frate

N/A

Length ofSuclion.Pipe (In meter)

TR TR 3 < ofer Y, i

lorse Power (1.F) 5.00
9TaY (et -

Diesel Engine

Annual Runmng_u[%e;rs 609.55

Whether the Water Supplied in Wel

Area Through Pipe Water Supply or
Not?

T T dugy o
STefe & wrenm A 2y 2

Total Ground water Extraction

T YT AR

1097190

Any Other Informarion Which You
Would Like to Furnisy,

@ AWM g yary NA
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Docs mduslry Come up .

Registration Application Form
r MSME ?
\ MSME %am-:f;,.;nmg No

l.pluuth-d Afllidavj

49T gt Ry A
Ap ication Date
STz

23/09/2024

I!N‘Inrn!lnn by the Applicant
m'n Iy

1 da hey chy deg)

are that the Particulars fimished herein above are correct ang frue . T undergtang that in case any _nf‘rh:.- nformation an dparticulars i«
rnc‘nrfvct atany stage t‘f!\,ﬂ.l!"‘l} and investip mrm or !he:e‘iﬂer. my ﬁpplr{:aﬂnrﬂrrgltlratmn 13 liahle
BAGHe W e T IER R T R ) rnm JRfsiach

10 be rajectod/e

ciancelled |
& I USAIT ¥ ZRE B} 1 KIRT ITART by ararey gra m
a ﬁqﬁ‘«nam qa'aff‘rm%qmtﬁm .

TAgree/gay -

!

about blank
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Registration Application Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)AGTH 8 (U)

APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION

CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA
faermm gu ot @i ¥ witrer/smmafy ymmores wra @ & R amde

(Any Conunereial or Industrial or Infrastructural or Bulk user)
@fiSus ruar e e Sruar raRivasTaTs yuar Agfged Juatdan,

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

|4RT 14, mu&mwﬂwwmawﬁﬁmﬁﬁa zuw&'mﬂ‘u

Applicant's Details
i &1 faawo
"L pe of Applicant
HETHF FTETER

*aue of the Applicant
S &F HIATH

Muohile No.
Higlgd AN

Due of Birth
wafafy

Satienrality

EHALUGI

vt tiaar Card Number

Huuse SodFlat .\'uJBuihlir:g No.

1T Ho/wde HoHaT Ho

Cirv/Town/Post Office
=GR ST

Trisinct
R

Lo siznation
ue

Curipany Address
GREE D Rl
troeails of Existing Well

foermm g o1 faaror

District
HUZ

Flot NodKhasra f\'uT
ol HBIEH 981
Voard NoJHolding Ne.
aid gangfeen ga@n

about blnnk

Behalf of Firm/Company
DILIP KUMAR GHOSAL
7005434719

04/06/1972

Indian

5023-7153-7442

Lavayan Kala, Naini, Prayagraj
PRAYAGRAIJ

PRAYAGRAJ

Manager commercial

Lavayan Kala, Naini, Prayagraj, Uttar
Pradesh

Prayugra)

6UY und 6] i : "}. f

o,
e “‘-~J’\ \\

7~
NIA " U, et

] / .ﬂr,f,mﬁ ukltarf
oeae | .10}\1'3 el

W g 40 2‘{?‘}-

Application Number
qE

Email ID.
Gender

ID as Address Proof
WHTUT 'Y

Uploaded Aadhaar Card
faran T snuR T

State
I

Pin Code
P EEar

Company Name
@l AH

Authorization Letter
LF

lilgck
=iF

Mnnll.'lpallly."!\luulcip'..tl
Corporation

TR wifers A P

Land Details
ayftve

PGRIOGZANIFOOIY

dehosal@gptgroup.co.an
Male
Auadiuar Card

@J’

Uttar Pradesh
211010
GPT lnfraprogects Limitad

@

Nl Corporation Nagar Mo
Prav gy

[
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: \ Registration Application Form
2o, eplars of The Exisling Well

; e
—

Date al ('umIrm'ﬁnm’Siul\lng of

Wll ; T h the Well
i o} fmfo fafy 130472024 q;’tl;;;fu;nﬁ! Tube Well/Boring
Housing Pipe IF Any
gfe ’“‘j % No
Strainer Detaily
w1 a1 Rww
Matccial ol Srainer
""2:‘_'-' o Wi PVe ?él_:"l_l{h%;lllf Strainer(s) |
S, Strainer Installed at what Depth from Ground Strainer Installed upto what Depth from Ground .
- " A Level (in l\'l.‘él.'l") Level (in Meter) Length (In Diameter (In
oy SROLER R e e W wnfig @ a. _ meter) millimeter)
Haa :‘f, ooy R, v féi?r-ﬂwm % wifda @ ohtex ctarg (free o) ara firefhfter )
! 49.00 51.00 11.00 150.00

-
Wheth?r there has been Any
' Adverse Report Regarding Water
Approv. Depth of Well (In meter) . 3 =
ih 51.00 uality of the Well? '
[ @ I TE0E (e W) 0 Q Yﬁ:‘ E - No

& ufaga oK &2
Give Purticulars Regarding Water Quality of the Well
Y < velle o o1 feawur & v

Detuits of Existing Pumping Device

fazvm oftm Saeor o7 fagwor

Type of Pump to be Used

! : b ; Length of Suction Pipe (In meter)
WO T30 O 9T U B USSR Submersible £

WA UIRY Y daré (fex #) 51.00

Punip Capacity (1n m3/hr)

18.00 Horse Power (11.P.) i
OO &0 (m3hir) 8. grﬁtﬂa—{(@tﬁ) S.00
Operational Device ) )
gieraa ITEI0T Diesel Engine

Details of Utilization of Well

F9 @ YA o faror

Purpse of the Existing Well Infrastructural Annual Running Hours :
EUL:TT% '-;f_fﬁ F1 m? nlrastructura

= 638.75 {
|
Annuaul Hunning Days 165 |
it zqum (fga ) I
) Whether the Water Supplied in Well |
T — ;:rc:t Through Pipe Water Supply or
atly tuu " 1 vot? N
33w o (g ) RT3 T No

a1 87 W wre Y amufif urgy
W‘lﬁ%mmm??

echian ;e Kequired LT Total Ground water Extraction AN
TS AT 5. grel urd frrerh 11497 53¢ - <

Miethior 1tuin Waler Harvesting

e T th I Which V!
dructure hus been Counstructed //Ofrjkf‘;\}i\ Any Other Information Which You
e il

P iyl Would Like to Furnish "
e Premises? ) . ilg ‘}"p]aﬂ'\" I UaT-| NA
A ulz s o auf oret vay= ar OJHA x‘uﬂﬁn X, o
R o fmfor farar way 2 i R.C.OonA . % o
1 igyocele NGB 4
Mlidanit o non judicial stamp paper of Ry, 10 fdrdn N allatigny (Rl printe i’z‘i" water harvesting structure/

asure uIIIuiwwriml ol une year from lnulng‘ul’]\'\l({rliyz ap1Ge
faty (VT W R ¥ Ry . OO

341 fafy wrdl 93 A v ad & afy & jgv Sfad 3
F IR uifoe weng Gy "u;x'.’,b

\\QL{'{.(‘J{—?/-‘{/

:blan

I T R i e SAe B AT T S 4



B/£D, BIoD FMW nuuTlBO’\pp"w“U“ Fui 4?
Does industry conie under MSME ?
TGN MSME & 3enfa s @ No

S —— _
Upleaded Attidavit : N/A
Y OF Auars fear
Application Date 23/09/2024
eerr-rfm
Declaration by the Applicant
BRI

i i information and particulars is found to be
I do hereby declare that the particulars fumnished herein above are correct and true . understand that in case apylgai lII;e[ (Ianlfgr:ejectcdfcangellcd ‘
d incorrect at any stage of serutiny and investigation or thereafter, my application/registration is li

; TR faR0T 3rF Gl T ) TR
- ¥ 5 e ol e AT ¢ | B o § b A o ggare & R Rl o 'R W
A Cagar vifd FXal g i T fdeRr w1 IA £ ool

I Agree/dgHd &

33
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Ground Water Department @

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti ._J;\(‘ﬂx :&C{? lE-

Government of Uttar Pradesh

IForm 8 (C)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Seetion 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.|
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO15527
VALID FROM 21/11/2024 TO 20/11/2029

Nanie of the Applicant DILIP KUMAR GIIOSAL

Vilitress ul the Applicant: Lavayan Kala, Naini, Prayagraj

¢ wmpany Name: GPT Infraprojects Limited I Company Address i‘::‘;g‘;‘n Kala, Naini, Prayagray, Uit
“.orial No.of Application Form PGRIOY24NTFO017 Date of Submission 23/09/2024

Specimen Signature of the User:

I ueation particulars:

Municipal Corporation N i

District Prayagraj ' Block Prayagraj
(1. No | Plot No. 209 and 211
‘iunicipality/Corporation N/A ! Ward No. N/A

Haolding Na, NIA

| Date of Energization (In Case of
1oate of Withdrawal (m*/hr) 13.00 i -E;::;:i i Pl::“‘ill;; atin (tn Case ol Gk

iarticulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring i Purpose of the Well Infrastructural
| Approx. Strainer Length (For

Asscinbly Size (For Tube Well) 0.00 lEnsgan ath ( 0.00

Disiseter {For Dug Well) 0.00 : Type of Pump to be Used: Submersible

1.1 of the Pump: 5.00 Operational Device Dicsel Cogine

“iurimum Allowable Rate of Withdrawal 18.00 | Maximum Allowable Running 565

(mhr): ’ ) . Tours Per Day: .

Sanimum Allowable Annual Extraction of 13140.00 Recharge Required: 870,00

Coound Waler:

Avnual Running Days: 365

. This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specitied at S1. (2) lor extiaction ot ground water at
rate not exceeding that as shown at SL (3j), for Running Hours per day as shown at SL. (3k), and for maximum allowauble annual extraction of grouwmd
water as shown at SL (3k) and is valid subject to the observance of the conditions stated overleal.

. ““m:; of this NOC is hereby dirccuii [q_nm;_ﬂl:lual recharge of 6570.00 cubic meter, as specified under the application form within the given Lime
period.. - .

rduncle RS

wams/ |
e o '!(:52‘»’139*"',.({ 'C/‘//

abcut:tlank
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e of this NOC is hereb

it ol NOC.y directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after

I‘-S Lith ol ;m}: I“.h““.gc ol ownership of the proposed well, fresh authorization has to be obtained.

« P ‘l-“-"l"_t!\ ollocation, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be
uade without prior permission of the Competent Authority. Any devis

For the purpose of measuring andd recording the quantity of ground w

wion in this regard shall lead to cancellation of this authorization
15 standards) having telemetry system in the

! ater extructed, every said user shall affix digital water flow meters (conforming to BIS/
abstraction sticture, which record rate and quantum of extraction, at outlet of pumping devices and it shall be

presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from
the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

e concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so
demands

In case ofany change of ownership of the existing well, fresh registeation has to be obtained,

Nochange of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall
made without prior permission of' the Competent Authority, Any deviation in this regard shall lead to cancellation of this registration
+ Do case any of the particulars Tinformation fumished by the applicant in his application for issuance of this registration is found to be incorreet during
verification atany subsequent stage | this registration is liable for caneellation,

Ihe Certificate of Authorization’ NOC shall be valid for a period of five years from the date of issue, The applicant shall have toapply for renewal through
treshiapphcation, at least ninety days prior o expicy of its validity,

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezomets
should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on mont)i|
basis

Cnidelines for Installation of Piezometers and their Monitoring

I"iczometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is
dso used o take water sample Tor water quality testing when ever nceded. General guidelines for installation of piezometers are as follows:

o The piczometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.
o

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
prezometers are installed the second piczometer should monitor the shallow ground water regime. It will facilitate shallow as well 25 deeper ground
water aguifer monitoring,

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
) Manual DWLR with Telemetry
I <10 0 ) 0
2 11-50 1 1 0
3 50- 500 1 0 !
4 > 500 2 0 2
o

The measuring frequency should be monthly and accuracy of measurement should be up to ¢cm. the reported measurement should be given i nueter
upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)Y/ Digital Autematic water level recorder (DWLR) with telemetny
system should be used for accuricy.

The measurement of water level in piczometer should be taken, only after the pumping from the surrounding tube wells has been stopped for abour
four 1o six hours.

Al the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for

bringing the piezometer into the Hydrograph Monitoring System‘fur Ground Water Department, Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-monsoon (May{]unc} and post-monsoon (October/November) pertods.

Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Dircctor, Ground Water

Department, Uttar Pradesh, for chemical analysis. _ » )

o A Permanent display board should be installed at piczomc_terfTubc. wcll_s site for providing the location, piczometer/ tube well number, depth and

zone tpped of piezometer/tube well for standard referencing and identification.

o Any ather site specific requirement regarding safety and access for measurement may be taken care of.

Sy other condition(s) that may be imposed by the concerned Authority. o . ‘

b case, any of the particulars Tinformation furnished by the applicant in his application for issuance of this permit is found 1o be fncorreet during ventic i

4 uny subsequent stage, this permit is liable for cancellation.

o SPECIFIC CONDITIONS: . ) ) .

() For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the tollow iy specitic conditns

- 1 No Objection Cenificate shall be granted only in such eases where local government water supply agencies are not able W supply the desired gquasnnty o
SRS

o) All industries shall be required o adopt latest water efficient technologies so as to reduce dependence on ground wiler resources
) A industiies abstracting ground water in excess ol 100 n3fd shall be required to undertake annual water audit thiough
(0 1Y Federation Indian Chamber of Commerce and Industry (FICCT/ National Productivity Council (NPCY PHD Chy
cortified auditors and submit audit reports within three months Ul-clllnpll‘lill}l of the same 1o Ground Water Departine
e required o reduce their ground water use by al least 2004 wver the next five years lhrgugh ApProprivte means,
11 Construction of observation well(s) (piczometer)(s) within the premises and installation of appropriate water ley
Ceneral Condition no. 10 shall be mandatory for industries diawing/ proposing to draw more than 10 m’ fday of gr
<l be dune by the project propunent. The piezometer (observation well) shal

well Depth and aquifer zone wpped in the piezometer shall be the sume ;
1o the Giround Water Department, UP 5

1 The proponent shall be required w adopt rouf top rain water ll:lrW’{ﬁ"l}-{, |
watter (chenueal, phiarmaceutical, dyes, pigments, paints, textiles, tu}tnlcl');,aﬁr{!lcl

Sl

g rleve
s

eegpstructed at o minimum distalfee ol el propuction

premises. Industrie
fertilizers, slaughter

i

© 2 Advocale Motary
bout:piunik d

(& -
/\/ : ‘: o f.f
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karvested rin water in surfuce storage tanks for use in the industry. (_,/

+ vii lnjection of treated/ untreated waste water into aquifer system is strictly prohibited. )

+ Vli Tndustries which ure I1kely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coul washeries, other
/___,A oug unts ete (as per CPCP list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

L]

« (B) Intrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: )

« i) In case of infrastrucrure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digitaf water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the
propenent for two years, for inspection or reporting as required by District Ground Water Management Council. =

« i) lnstallation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m” /day. The waler
from STP shall be wtilized for toilet flushing, car washing, gardening etc

Date :09112/2024

Place:Pravagraj

This certificate is electronically generated and does not require digital signature

33
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Ground Water Department

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
A Government of Uttar Pradesh

IF'orm 8 (C)
‘.r\'U:!‘!l()RlZATK)Nf NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
ENISTING WELL FOR INDUSTRIAL/ COMM ERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC019568
VALID FROM 21/11/2024 TO 20/11/2029

Nawe of the Applicant DILIP KUMAR GHOSAL

Address of the Applicant: Lavayan Kala, Naini, Prayagraj

Company Name:

GPT Infraprojects Limited | Company Address Lavayan Kala, Naini, Prayagraj. Uttar
i Pradesh
Serial No. of Application Form PGRI0924NIF0018 .f Date of Submission 23/09/2024
Specimen Signature of the User:
Location particulars:
: ! icipal  Nagar Nigam.,
District Prayagra) Block ;11::;:;2; COTpormon Nagae g
JL. No | Plot No. 609 and 611
. s+ ‘r -

Nunicipality/Corporation N/A | Ward No. N/A

Holding No. N/A

Date of Energization (In Case of

It of Withdrawal (m*/hr) 18.00 Electric Pump) N:"-*\

Particulars of the Proposed Well and Pumping Device:

Ty pe uf the Well Tube Well/Boring '_ Purpose of the Well Infrustructural

i Approx. Strainer Length (For

Asscinibly Size (For Tube Well) . 0.00 ; T‘E'I:e Well) gth ( 0.00

Diameter (For Dug Well) 0.00 Type of Fump to be Used: Subwnersible

J1.P of the Pump: 5.00 Operational Device ' Dicsel Engnw

Mo imum Allowable Rate of Withdrawal 18.00 | Maximum Allowable Running Lo7

Gnlhe): ' | Hours Per Day: -

Aasimum Allawable Annual Extraction of 10971.90 1 Recharge Required: SARS95

Ground Water: |

Annual Runuing Days: 365 1

. This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specilied at S (2) [or eatracion of wroumd water ata

rate not exceeding thut as shown at S1. (3)), lor Ruaning Hours per day as shown at SL. (3k), and for maximuwm allowable anoual extiction ol grouid
wanter as shown at S1. (3k) and is valid subjeet 1o the observiance ol the conditions stated overleal.

. 1lolder of this NOC is hereby directed (o assure annual recharge of 5485.95 cubic

meler, as spcciﬁcd under the apphcation form within the given e
penod.,

Pl &F W o i
i CHy\/ Vo'l
/ w g, b P
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_ 1 6 sbaut:blank
older of this NOC is hereb

di =
ation of his/her NOG ¥ directed to fill from 1(A) for registering his/her wel

Jubany change of ownership of the pro
Na change of location, design, rate of e
nuade without prior permission of the
Fur the purpuse of measuring

I within 90 days as mentioned in application form sh

il posed well, fres
Withdrawal and pumping device i
Carifiiont Authgrilyp,!\‘f Ll:i:iftlfn respect of the proposed well as indicated at S (2) and (3) of this certificate shall be
orthe | e g e 01: " ‘y y 1ation in this regard shal'! lead to cancellation of this authorization )
IS standards) having telemetry system in the abstracti ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/
prsuimed that e sy e by the o t. I.L t:n structure, which record rate and quantum of extraction, at outlet of pumping devices and itEhTII LI '

AR cter has bee : i i i d ; ater
P e i 1S been extracted by the said user, until the contrary is prove L

) ot exeeed to the recorde ; I. The rate ol extraction of ground water fron
—— . d ed rate fro . ¢

The concerned Authority reserves the right to stop ¢ ISRNEE el o

demands

all only started after

xtraction of ground water from the well due o quality hazards or any other reasons, il the situ
In case ol'any change of vwnership of the ¢

Nuo change ol location, design, rate
made without prior pe

ation so
Ethe existing well, [tesh registration has to be obtained.
Sty of withdrawal and pumping
. mmission of the Compete
In case, any ol the particulars Uinformati
vertfication at any subsequent stage |, thi
The Certificate of Authorization/ N
fresh application, at le

_ device in respect of the existing well as indicated at SI(2) and (3) of this certiticate shll be
tent Authority. Any deviation in this regard shall lead to cancellation of this registration

on furnished by the applicant in his application for issuance of this registration is found to be incorrect during

s registration is liable for cancellation, )
i OC shall be valid for a period of five years from the date of issue.
: . N, at least ninety days prior to expiry ol its validity,

L onstruection of piezometers and installation of digital water level recorde
should be commensurate with that of the pumping well, The d

hasis

The applicant shall have to apply for renewal through 4

rders with telemetry shall be mandatory for user. Depth and zone tapped of piczometer
ata, obtained from digital water level recorders shall be made available to this office on monthly
Cuidelines tor Installation of Piezometers and thelr Monitoring

LT * N arE AN . < M H - 1 1 1 :
Pezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is
also used to take water sample for water quality testing when ever needed, General guidelines for installation of piczometers are as follows:

o The prezometer is 1o be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6",

o T_Iw depth i‘lfﬂ]c.plclﬁlnt‘lt‘l’ should be same as is case of the pumping well from which ground water is beinyg abstracted. If. more than cne

piczometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground

water aquifer monitoring.

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

" SNo

Monitiring Mechanism
Quantun of Ground water withdrawal (cum/day)

No.of piezometers required
Manual DWLR with Telemetry

<10 0 ' % 5

> 50 ; w _l | i

3 PN i

> 500

The mcaéming frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter
upto two decimal,

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four 1o six hours. . .
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Iydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Depanment, Uttar Pradesh, for chemical analysis. ] . . .
A Permanent display board should be installed at piczometer/Tube wells site for providing the location, piczometer” tube well number, depth and
zone tapped of piczometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
% i other condition(s) that may be imposed by the concerned Authority. o . ) o . . )
[, case, uny of the particulars T information furnished by the applicant in his application for issuance of this permit is tound t be incorrect dunng venficitien
i p - .
t uiny subseyuent stage, this permit is liable for cancellation,
SPLCINIC CONDITIONS: . . . ) ) ) )
(A1 For Industrial Users No Objection Certificate for ground water extraction by industries shall be granted subject to the tollowing specific conditions:
) Mo Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of

MO,

1 AL industries shall be required to adopt latest water ¢fficient technologies o as to reduce dependence on ground water resources

i AL industrivs abstracting ground water in excess af 100 m/d shall be required to undertake annual water audit through Confederation of lndian Industries
il J Federation Indian Chamber of Commerce and Industry (FICCIY National Productivity Councit (NPCY PHD Chamber of Commerce & Industries

ortied auditors and submit audit reports within three months ot completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
e equinred o reduce their ground water use by at least 20% over the next five years llm_)ugh appropriate means, _ . )
iv 1 Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned n

Coeneral Condition no. 10 shall be mandatory for industiies drawing/ propusing o draw more thiy ’Q L e Meround water and, Momitonng of water les el
TAN R LSS N - i . I o y A
shiall be done by the project proponent, The piczome

ter (ubservation well) shall be constructe 'ch = ol S0 0 o the bore well/production
: S i f ; 2 s itted enhine
well Depth and aguifer zone tapped in the prezometer shall be the same as that of the pump, BN e submitted v

.
1o the Cuound Water Deparument, UP, . . — e 4
v) Lne proponent shall be required 1o adopt roof top rain water harvestung/ I‘Ltlfl:l..l‘l‘ﬁ,u.;l': ﬂ,?rlll‘ir?i{ p\"
water fehemival, [l.'llul‘l'flilWUIll'ill| dyes, pil;mcnls. pigats, teatiles, tannery, pesticides ll'\:n.\ L&

Iute grovnd

se, explosive ) shadl stwore the

23

—
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Yarvested riin water in surfuce storage tanks for use in the mdustry,
« i) Ijection of treated! untreated waste water into aquifer system is strictly prohibited.

. \fﬁ,'_ﬁ\d-‘sh'es which ure IKely 1o cauge ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coul washeries, other
o ® oug unlts et (as per CPCB lisg) need to undertake necessary well lead protection measures to ensure prevention of ground water pollution.

« (B) Infrustructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) Tn czse of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digitaf water flow meter) and <ubmit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the |
propanent for two years, for inspection or reporting as required by District Ground Water Management Council.

. 1) lnstallation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m’ /day. The water |

{rom STP shall be wtilized for toilet Nushing, car washing, gardening etc

Date :09r12/2024

Place:Prayagraj

This certificate is electronically generated and does not require digital signaturc

about:blank 313
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about blank

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
L Government of Uttar Pradesh

Form 8 (C)
k‘\.UL].‘!“.)R‘Z:\T“)NE NO-OBJECTION CERTIFICATE FOR SINKING OF NE W/
ENISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INI"R:\STIH?(TIT'l{;\l, OR
BULK USER OF GROUND WATIER
{Under Scetion 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 1019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO011235
ALID FROM 21/11/2024 TO 20/11/2029

Wann e the Applicant DILIP KUMAR GHOSAL
Adil s of the Applicant: Lavayan Kala, Naini, Prayagraj

Lavayan Kala, Naini, Proyagra. Uttar
Pradesh

Cuompany Name:

GPT Infraprojects Limited Company Address

Serial ol of _\mﬂit‘nﬁlm Form PGRIOY2Z4NIFOOLY Date of Submission 23/0972024

Specimen Signature of the User:

Location particulars:

Fa ot > . Municipal Corporation Nagar Nigam
Distes Prayagray Block Prayagraj
JL Ne Plot No. 609 and 611
Municioality/Corpuration N/A . Ward No. NIA

Holding N N/A

Date of Energization (In Case ol

Rate o! Withdrawal (m/hir) 18.00 | Electric Pump) ( N/A

Particulurs of the Proposed wWell and Pumping Device:

Tape of the Well "ube Well/Boring Purpose of the Well [nfrastructural

Approx. Strainer Length (For

Asscinlily Size (For Tube Well) 0.00 TE'EC Well) ( 0.00

Diaster (For Dug Well) 0.00 Type of Pump to be Used: Subinersible

FLP ot the Punpe 5.00 Dpcrational Device Diesel € [!:_-)]u"‘-_"'_"" ==

. ; (_-‘; i ."c & e

Maunieisin Allowable Rate of Withdrawal 18.00 Maximum Allowuble Running 175 £ el I 52
(nrher: ’ Hours Per Day: dF N _“‘*\\.-

!\:la vienuis Alluwuble Annual Extraction of 11497.50 Recharge Required: -S',“.:,g!:w';. L. S W#hak \ &)
Grouud Watur: | v1owy | TN

- \ 0 =10 ]

Annual ltunning Days: 363 . yagry  / / l

crwm’d{iﬁr__n a
7 ‘Nh;w -éuﬂ.nld

-~

[l tao=bpection cerlifivate authorizes the owner applicant (user) to sink 8 well in the location specified at SL(2) for entrac]s
fate oot eaceeding that as shown al S1.(3)), for Running Hours per duy s shown at S1. (3k), and for maximum allowable anil.
water us sliown at S1{3k) and i3 valid subject to the observance of the conditions stated overleaf.

Habier of s NOC 18 hereby directed to ussuic annual recharge of §74%.75 cubic meler, as specified undgs the ‘.fqnh\'_alum turm within
- L~

petiod ;;’6‘\ AR ¥\

the given e

= :
N A ¢.0d \Py'
GENERAL CONDITIONS e 2\ K
"rl BN ﬂf’o-t.l‘
T\ S8y
ut:blarie N — ,O};’r )
YOV 4

Ground Water Department @

|
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7.00 PM

1 ‘- ~

@ﬁ:blank 5" “[;_""/7‘7—'

1. Yas s - -

foltlns NOC s h :
Vs : creby direct P . it - A o
5, L= 50 of hisher NOC. cted to fill from |(A) for registering his/her well within 90 days as mentioned in application form shall only started after
Pesat any chan F owwnerchi . .

N Clige o !“(mi::-:‘“'":"\}ncrslup n! "'_c proposed well, fresh authorization has to be obtained.

- |~.":.m- iy design, rate ol \:-'Ithlll':l\\".\l and pumping device in respect of the proposed well as indicatec
not permission of the Competent Authority. Any deviation in this regard shall fead to

[ at SL (2) and (3) of this certificate shall be
bonr ||l - S !
¢ purpose of measuring and recording the quantity of ground wate

cancellation of this authorization
04 ot Waviv bl r extracted, every said user shall affix digital waler Mow meters (conforming to BIS/
\ aving telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be

Presumed that the RO ' 2 : s ;
i ql the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from
as shown in item 3(k) shall not exceed o the recorded rate from water meters

‘1..1. \.I::::;:crn-nl Authority reserves the right o stop extraction of ground water from the well due to quality hazards or any othe
hvase of any change of swnership of the existing well, Tresh registration has to be obtained.

woclanee of location, design, rate of withdrawal and pumping device in respeet of the existing well as indicated at S1. (2) and (3} of this certificate sha
ok without pror permission ol the Competent Authority, Any deviation in this regard shall lead to cancellation of this registration

e wticulars 1 information furnished by the applicantin his application for issuance of this registration is found to be incorrect durinyg

Lo Teation at any subsequent stage , this registration is liable for cancellation.

1o Cenifivate of Authorization/ NOC shall be valid for a period of five years from the date of issue, The appli
frenh application, at least ninety days privr to expiry of its validity.

 onstruction of piezometers and installation of digital water level recorders with telemetry shall be mandatory fo

1d be commensurate with that of the pumping well. The duta,
~

r reasons, il the situation so

Il by
L s, any ol the p

cant shall have 1o apply for renewal through a

£ user. Depth and zone tapped of piezometer
obtained from digital water level recorders shall be made available to this office on monthly

Guidelines for Installation of Piczometers and their Monitoring

it

P cometer is @ borewell /tubewell used only for measuring the water level by lowering the tape/ sounde

r or automatic watcr level measuring equipment. It 1s
e wsed 10 take water sample for water quality testing wh

en ever needed, General guidelines for installation of piczometers are as follows:

o The prezometer is to be installed/constructed at the minimum of 50 m distance from the p
withdrawn. The diameter of the piezometer should be about 4" to 6.

o The depth of the piezometer should be same as is case of the pumping well from which gro
piezomelers are installed the secon

water aquifer monitoring.
o No. of piezometers to be cons

umping well through which ground water is being

und water is being abstracted. If, more than one
d piczometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground

tructed & Type of water level imonitoring mechanism shall be as per below table:

Monitiring Mechanisim
S.Ne Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
| <10 0 0 0
2 11-50 1 | 0
3 50- 500 1 0 1
4 > 500 I 2 0 2

o The measuring frequency should be monthly and accuracy of mcasureme
upto two decimal.

o For meusurement of water level sounder or automatic water level recorder (AWLRY Digital Automatic water level recor
system should be used for accuracy.

o The mecasurement of water level in piezometer should be taken,
four 1o six hours.

o Al the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be prov wled for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has 10 be monitored twice in a year during pre-monsoon {(May/June) and post-monseon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, on¢ sample (1 1t capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.
o A Permancnt display board should be installed at piezomelcrﬂ'ube wells site for providing the location, piczometer tube well number, depth and
zone tapped of piczometer/ube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measuremen
Loy other condition(s) that may be imposed by the concemed Authority.
t1 case, any of the particulars | information furnished by the applicant in
gt any subsequent sLIgE, this permit is liable for cancellation.
CPECIFIC CONDITIONS:
(A) For Tudustrial Users No Objection Certificate for pround w
1) Ho Objection Certificate shull be granted only in such cases w

aslel

ot should be up to cm. the reported measurement should be given in meter

der (DWLR) with telemetry

only after the pumping from the surrounding tube wells has been stopped for about

t may be taken care of.

his application for issuance of this permit is foumd to be mcornedt durng venticatien

ater extraction by industries shall be granted

subject to the followmg specitic comditions
here local government water supply agencies

are not able to supply the desired Guantity vl
i1y A1l industries shall be required to adopt fatest water efficient technologies so a8 10 reduce dep

endence on ground water resources.
1) Al industries abstract ing pround water in excess of 100 m3/d shall be required to undertake annual water audit through Contederation of Indian Indy
(0 1y Federation Indian Chamber of Commerce and Industry (FICCI1Y National Productivity Council (NPCY PHD Chamber of Commerve & Industrics

certitied auditors and submil audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
L reyuired to reduce their ground waler use Ly al least 20% over the next five years through appropriate means.
Lot Construction of observation wellls) (piezometer)(s) within the premises and installation of appropriate water level N IonNng ey i..\{c\l in

i TRt

Croneral Condition no.10 shall be mandatory for industries drawing/ proposing to draw more hanll !“] Aday ot ground water ang’y '@XA sl
" be done by the project proponent. The piezuimeter (observation well) shall be const i distanee of 50w *"‘$ T Ty Jﬂ"‘-
sell Depth and aquifer zone tapped in the piezometer shall be the same as that of the [id\am M\ qithly water lewdl data gl be subnuti ol
1o the Ground Water Department, up, !

w1 The proponent shall be required 1o adopt roof op rain water harvesting/ WChm'Br{“_ thy’ ‘R};G‘
S I.n',il.'l:l\ll,j ek

1sines

s ater (ehermical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticid

X
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Item No. 01 Court No

BEFORE THE NATIONAL GREEN TRIBDUNAL
PRINCIPAL BENCH,; NEW DELHI

Exccution Application No, 35/2024
In-
Original Application No. 1058/2024

Bharatiya Kisan Union (Purwa) . )
through its Sccretary Applicant

Versus

Ground Water Directorate,
Uttar Pradesh & Ors. : - Respondent(s)

Date of hearing: 17.10.2024

CORAi\I: HON'’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMEER
HON’ELE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv.

ORDER

1. This execution application has been filed by the applicant seeking

compliance of the order dated 13‘.08.2024 passed in OA No. 1058/2024.

2. The OA was filed by the applica_nf‘li'aising the grievance relating to

the extraction of groundwater from bore‘wells in the ongoing construction

i
of the “Inner Ring Road” project in Pfasr'a.lgraj with the objection that the ‘
groundwater was heing extracted without obtaining no objection *
certificate from the District Groundwater Management Council Prayagraj }
2nd in violation of the Uttar Pradesh f&@, A«’Rj (Management and 1
R'cgulatiun) Act, 2019, v . ;

R N A T :
P G :
3 The Tribunal whil (lisp:sin‘é; of\the not :( &W “%tt&‘aﬂ i .‘, E
‘q qlof the f.n.:t___w; P g
i —_— o N\ .-;L-‘. P i

\ - S SR
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duty upon the District Magistrate to redress the grievance. The Tribunal

had accordingly dirccted as under:-
“S. Once the Section 43 of the Uttar Pradesh Ground Waler
(Man.agement and Regulation) Act, 2019 cast a duty upon the District
Magistrate to redress the grievance, the District Magistrate,
Prayagraj is duly required to consider the grievance raiscd by the
ﬂppf!f:ant in the complaint dated 12.07.2024, ascerlain the correct
position and take appropriate action in accordance with law
expeditiously.” '

4. In the direction above, no time limit was fixed for taking the

decision. The grievance of the applicant is that the complaint datcd

12.07.2024 has not been decided by the District Magistrate, Prayagraj till

nowW.

i It appears that since the Tribunal had not fixed the time limit for
doing the needful in the order dated 13.08.2024, therefore, 'the-gricvance

of the applicant has not been addressed till now. -

6. Hence, we dispose of the execution application reiterating the
direction contained in the order dated 13.08.2024 in OA No. 1058/2024
with a further direction to the District Magistrate, Prayagraj to do the

needful within a pcfiod of 60 days frém:*thc «date of receipt of a copy of

this order.

Pralkkash Shrivastava, Cp

ek part
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